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Final Decision : Dismissed

Judgement

1. On 23.9.2014, the stay application was disposed of directing deposit of Rs.40
lakhs (as agreed on behalf of the appellant) within six weeks and to

report compliance today. This order noted that Counsel for the appellant agreed
to the deposit of Rs.40 lakhs (in addition to Rs.7.5 lakhs already

deposited and appropriated vide para 40 (i) of the impugned adjudication order).

2. When the matter is taken up for recording compliance today, Id. Counsel Ms.
Mansi Garg for the appellant states that the appellant is contemplating

an appeal against the pre-deposit ordered on 23.9.2014.

3. As the appellant failed to make the agreed pre-deposit in terms of the order
dated 23.9.2013, the appeal stands dismissed in terms of Section 35F of

Central Excise Act, 1944 as is applicable to appeals against service tax
assessments qua Section 83 of the Finance Act, 1994.
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